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IN Th.i CiNTR 	 TRIiLJLA 
JIT CK BNCH ;W?T -Ck 

Original Application Nz;81 of 1993 

Date of decision:3rd August,1993 

Shri Man &han Prahraj ••. Applicant 

-Versus- 

Union of India & Cth5 	•.. Respondents 

(FOR INSTRUIONS) 

1 • Whet her it be referred to t he reporters or nt? 

2, 	hethe it be circulated to all t he Benches of t 
the Central Admn. Tribunals or not 

(H.RAN&A)PR) 	 (K.P.-ChRYA) 
Nember (A±'nistrative) 	 Vice-chairman 

o 	A or, q3 
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entral Administrctive Tribunal 
CuttaCk Bench;Cuttck 

Original Applic.ticn No.81 of 1993 

Jt 	of deoisi:0rd August, 193 

Shri Manmohan ?raharaj 	,•. Applicant 

Versus 

Union of India and Ors. 	... 	spondents 

	

For the applicant 	... M/s.&K.Misra,S.B.Jena & 
S .tas,Acivocates. 

For the Resoonents ••. Mr.U.B.Ibhapatra,d1. 
(o.i) 	 Standing Counsel (Cental) 

	

For the esondent 	... Mr.i<.L..Mohanty, 
No.2 and 3 	 Government Advocate for 

State of Orissa. 

CORAM ;-. 

THE HONOURIBLJi I4, K.P.A.HRYA, VIHAIRNAN 

THE H 	 MR. H,RA3)R- PRti),ktMBER (?DMN.) 

JW1NE 

K.P.ACHRYA,V.C. 	 in this application under sectionlgof the 

Administrative Tribunals Act,1985,the petitioner 

prays to issue a direction to the Opposite Party 

os.l to 3 for publication of the gradation list 

IS 
showing the 2etitionersenior to LppoSite Party 

Nos4 and 5 in pursuant to the directions contained 

in th judgrnent of this Bench passed in T.A.No.224 

of 986 on 20th February,1989. 
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Shortly stated the case of theetitiorier 

is that he is a member of the Indian Police 

Service.T.A. No.224 of 1986 was filed by the 

present petitioner claiming seniority over O.P. 

Nos. 4 and 5 in the sidransferred Application. 

i decree was passed in tavour of the p resent 

petitionr.The seniority 14vvt was not refixed 

and the gradation list was not published.Hence 

this application has been filed with the a foresaid 

prayer. 

We have heard Mr.S.B.Jena learned counsel 

for the petitioner,Mr.Un.Ba1iav  Nohaptra learned 

Additional Standing Counselentral) for the 

Opposite Party No.1 and Mr.K.C.Mohanty learned 

Government advocate for the State of Crissa. 

Mr.Mrhapatra learned Additional Standing 

Counsel(Central) appearing for the Opposite Party 

1 has filed a Carbon copy of the Telex Message 

t by the Ministry of Home Affairs to the Chief 

retary,Government of Orissa informing the Chii f 

retary and Mr.Uma Ballav Mohapatra learned Aidl. 

ndingCounsel(ntral) that the judrnent passed 

rranerred application No.224 of 1986 cn 28th 

uary,1989 and the order dated 24th February, 

3 passed in C.A. No.81 of 1993 has since been 

lemented.Nr.Ithapatra has also filed a copy 

the order passed by the Ministry of Home Affairs  

d 4th May,1993 fixing the seniority position 
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of the present petitioner visa_vj5 M/s P.K.Misra 

and B..Acharya.opy of the said order has also 

been forwarded to the Under $ecretary,Goverriment 

of Orissa. 

5. 	In view of such a situation,the application 

has become infructouS and As accordingly disposed 

of laying the parties to bear their own costs. 
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	 Learned Counsel appearing for the 

petitifner Mr..B.3efla strenuously urged before 

us that the petitioner should be made entitled to 

arrea' financial benefits,This was stiffly opnosed 

to by Nr. K.C.Mohanty learrd Governjnent Advocate 

appearing for the State of Orissa. ie give liberty 

to the Petitioner to make a representation,if so 

advised, to the Government which should be disposed 

of within three months from the date of filing of 

the represent tion and we hope and trust a teasdaed 

order would be passed so that it would be subject 

imitter of judiciat review, 

ier ( A4sqqistrativ) 
3gq 

Central ­,dministrative Tribunal, 
Cuttack Bench,C.ltta (.,k/K. Mohanty/ 
3.R•93, 

Cr3. 

Vice JChe jrman 


